
IN THE CENTRAL ADMNISTRATIVE TRIINj 
CUTTX3K IECH1CUTTJC?ç 

2.A.NO. 772 of 1994 

Cuttk this the 6th day of August, 1996. 

Shri Saroj Kunar Hots 	 •.• 	 pp1icant 

Yrs. 

Union of India & Others. 	 ... 	 1sponerzts 

( FOR IGTRUTIO 	) 

1., 	Whe the r it be referred to the rep ortê rs or not? 

2 	Whether it be referred to all the Ietxthes of the Centasi NO,  
Administrative Tribunals or not? 

- 

C N. SAH ) 
IEI$ER (ADMINISTRATIVE) O 



cENTRAL AD14INISTRATIVE TRIIUNAL 
CUTTX 1EIXHs CVTTXK. 

ORIGINAL APPLICATION NOt _772 OF 1994 

CVTTACK THIS THE 6TH DAY OF AVQUST, 1996 

CORAMI 
THE HONOURLE M. N, SAHL Z'EER ()MLNISTRATIVE). 

IN THE MATTER OFg 

SHRI SAROJ XVMAR HOTA, 
AGED MOlT 36 YEARS, 
SON OF SHRI RARESWM HCYrA, 
CIVILIAN t4Y1OR DRIVER, OR. II, 
ORDNANCE FXTORY, P0, BAD 
DISTRICT. JOLANVIR, ORISSA- 76 7770. APPLICANT S.. 

By the Applicant t 
	 Mr A,C .Mohaaty, 

voc 

-* raiis- 

Inion of Izxlia represented through its 
Ge tE ral Manager, Ordnance Factory, 101 angir. 

Deputy Seneral Manager, Ordnance Factory, 
lolançjir. 

Estate Officer, Ordnance Factory, 
Bolangir (p),sama1, ',. 	... 	RESP0ENTS 

M/s Aswini K.Mi
,
sra & J.Sengupta aria 

By the Respcndents S MX. Ajçhaya KUmat Mishra, Aditicna1 
Standing Cnse1 (Central), 

ORDER 

P. N. SAIIU, XEIER (ADiiINISTRATIva The applicant is aggrieved by the 

orders dated 8-1994 of the Deputy General Manager and 20..91994 

of the Estate Officer, Ordnance Factory, lolangir (p) ,1&inaj 

directing his eviction. The applicant was removed from service 

as an habitual afender by an order dated 02-0e4994, He filed 



-2- 

an appeal against the order of removal. The 6eneral Manager, 

while the appeal was subji.ice, directed the eviction from 

the allotted quarter by an order inipugxd dated 44-1994, 

There is no reed to go into a detailed discussion of the aerits 

of the Case. Eviction notice under the provisions of Public 

Premises Eviction of n.authorised Occupants Act,, 1971 was 

issued by the Estate Officer to the Petitiorer.On 304.-1994 

and on e-9-1994 his request for continuation in the quarters 

till the disposal of the appeal was rejected. On 27-9-1994 

after perusing the applicant's reply the Estate Officer again 

passed an order directing the applicant to hand over the vacant 

possession of quarter. on 27-9-1994 the aplicant filed an 

appeal before the kditiona1 District J'ge, Titilagarh 

challenging the order of the Estate Officer on 30-1-1995. 

This appeal wps withdrin on 24-11-1995, 'Vhe appeal dated 

30-3-1994 against the order of removal by the disciplinary 

authority was rejected by the appellate authority against which 

the petiticne r moved this Tribunal and the 0. A. is pending. 

In the conspectus of the above facts, there is 

no merit at all, in this application. 

The Respondents in the counte r-affidavit pointed 

cxit that filing an appeal against the order of removal does not 

/ itself absolve the liability of the petitioner to vacate the 

premises. Vner the statutory rules framed on 20th April,1993 
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it has been provided that a dismissLemplcyee Can retain 

the residential accomuoatjon only for one Month. These 

are provisions unle r Allotment for Isidential Quarters 

(Ordnance Factories for Civilian in Defene Service) Rules, 

1993 which are framed uzzer Article 309 of the Constitution. 

The petitioir's continuaixe beyond 30 days is inermissib1e. 

About the ccrçet*ny of the Estate Officer, it has been stated 

that unaer a valid notification published during 1990, the 

General Manager, Deputy General Manager (Works), Assistant 

Works Manager have been notified to Act as Estate Officer 

4. 	 A penig statutory appeal against an order of 

punishment can be interpreted to mean continuance of a 

disciplinary proceeding but once the appeal is disposed of 

and in this case dismissed, there is no further justification 

for the applicant to continue to stay in the quarters. AS nich 

has been a1mitted during hearing on 24-4-1996 when the applicant's 

counsel stated that the applicant has no objection to vacate 

the quarters, He was only waiting for his retirement dies to 

be paid. That is a matter which is not germaze to this 

application . The application is dismissed. No costs. 

( N. SAHI ) 
E i$ER (xnii NISTRAT1YE)— 


